No. 11/14/2020-Th-II
Government of India
Ministry of Power
b 3 3
Shram Shakti Bhawan, Rafi Marg,
New Delhi dated the 16®™ April, 2020

To
1. All the State/UT Secretaries of Power,
2. All District Magistrates of all States,
3. All Police Commissioners/ Superintendent of Police of all States,
4. All CEOs of Urban Local Bodies (ULBs) of all States.

Subject: Essential operation of power generation utilities and
permission for material movement needed by them during the nation-
wide lockdown for COVID-19 outbreak - reg.

In continuation to this Ministry’s letter number No. 11/14/2020-Th-II
dated 15.04.2020 (copy enclosed) whereby all the stakeholders were requested
to extend their support for uninterrupted operations of 'interstate power
generating stations' and restriction free movement of critical materials like coal,
chemicals, gases etc. and intermediate or finished products to or from power
plants, during the extended lockdown period i.e. upto 03.05.2020 for smooth

operation and maintenance of power generation facilities as has been done
earlier.

2. In the above context, the Ministry of Home Affairs Order No. 40-3/2020-
DM(I)(A) dated 15.04.2020 containing the consolidated revised guidelines for
containment of COVID-19 in the country, is enclosed for necessary action
please.

0

VI fl {ﬂ\'b “\ e

(Sanjeev Kumar Kassi)
Director (Thermal)
Copy to:-

. .CMD, NTPC Ltd.

. Chairman, DVC

. All IPPs and UMPPs

Chief Secretary (All States) with a request for similar action in respect of
the State Generating Companies/Independent Power Producers (IPPs)
which supply power within their respective States.

5. Copy to NIC with a request to host on the website of Ministry of Power for
information of all the concerned.
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No. 11/14/2020-Th-II
Government of India
Ministry of Power
E &3
Shram Shakti Bhawan, Rafi Marg,
New Delhi dated the 15% April, 2020

To
1. All the State/UT Secretaries of Power,
2. All District Magistrates of all States,
3. All Police Commissioners/ Superintendent of Police of all States,
4. All CEOs of Urban Local Bodies (ULBs) of all States.

Subject: Essential operation of power generation utilities and
permission for material movement needed by them during the nation-
wide lockdown for COVID-19 outbreak - reg.

« In continuation to this Ministry’s letters of even number dated 25.03.2020
& 28.03.2020 (copy enclosed) whereby all the stakeholders were requested to
extend their support for uninterrupted operations of '‘interstate power
generating stations' and restriction free movement of critical materials like
coal, chemicals, gases etc. and intermediate or finished products to or from
power plants. ’

2. Now, with reference to Ministry of Home Affairs Order No. 40-3/2020-
DM(I)(A) dated 14.04.2020 (copy enclosed) regarding extension of lock-down
in all parts of the Country upto 03.05.2020 to contain COVID-19 in the Country,
I am directed to request the stakeholders to continue their support during the
extended lockdown period i.e. upto 03.05.2020 for smooth operation and
maintenance of power generation facilities as has been done earlier.
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(Sanjeev Kumar Kassi)
Director (Thermal)

Copy to:-

CMD, NTPC Ltd.
Chairman, DVC

All IPPs and UMPPs
Chief Secretary (All States) with a request for similar action in respect of
the State Generating Companies/Independent Power Producers (IPPs)
which supply power within their respective States.

5. Copy to NIC with a request to hoipon the website of Ministry of Power for
information of all the concerned.
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No. 11/13/2020 Th.II
Ministry of Power
Government of India
Shram Shakti Bhawan
New Delhi-110001
Dated 28" March 2020

To,
1. All the State/UT Secretaries of Power,
2. All District Magistrates of all States,
3. All Police Commissioners/ Superintendent of Police of all States,
4. All CEOs of Urban Local Bodies (ULBs) of all States.

Subject: Essential operation of power generation utilities and
permission for material movement needed by them during the
nation-wide lockdown for COVID-19 outbreak - reg.

In continuation to this Ministry’s even number letter dated
25.03.2020 (copy enclosed) and with reference to Ministry of Home Affairs
Order No. 40-3/2020-DM(I)(A) dated 24.03.2020 regarding lock-down in
all parts of the Country for a period of 21 days with effect from 25.03.2020
to contain COVID-19 in the Country.

2. For generation of power, supply chain of coal needs to be maintained
continuously. In addition to coal there are other critical inputs like
Chemicals including Acids, Caustic Soda, Gases etc., LDO / HFO and other
consumable items. Many of these inputs are required during the lockdown
period as the existing stocks will not last till lifting of the declared lock down
period.

3. In view of above, it is requested that no restrictions may be imposed on
production & movement of critical materials like coal, chemicals, gases etc.
and intermediate or finished products to or from such power plants.

4. The List of major Critical items including Chemicals & consumables for
Power Plants which require inter-state / intra-state movement are
mentioned as below. This list is not exhaustive and the items shall be
certified by the respective power station authorities.



a. LDO / HFO
b. Bulk Chemicals - Hydrochloric Acid, Sulphuric& Caustic Soda etc.
c. Gases - Hydrogen / Nitrogen / CO2 / Chlorine / Oxygen

d. Water Treatment Chemicals like Ferric chloride, Corrosion inhibitors,
Zinc Sulphate, Scale inhibitors, Phosphonate, Co-polymer, Ter-
polymer, Sodium Hypochlorite, Sodium chlorite, Bio-dispersants etc.

e. Chemicals for Sanitizers like Iso-propyl alcohol, Hydrogen per-oxide,
Glycerol etc.

f. Any other items not covered above but being invoiced / transported
to Power Plants for Operation and Maintenance.

5. The State Governments may also issue the similar instructions/
permission / facilitations in respect of State Generating Stations (State
Gencos) and Independent Power Producers (IPPs) which supply power
within their respective States.
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(Sanjeev Kumar Kassi)
Director (Thermal)

Copy to:

1. CMD NTPC

2. Chairman DVC

3. All IPPs and UMPPs

3. Chief Secretary (All States) with a request for similar action in respect
of the State Generating Companies/lndepéndent Power Producers (IPPs)
which supply power within their respective States.

4. Copy to NIC with a request to host on the website of Ministry of Power
for information of all the concerned.



No.. 1.1/13/2020 Th.ll
Ministry of Power
Government of India

Shram Shakti Bhawan
New Delhi-110001
Dated 25t March 2020

To,
1. All the State/UT Secretaries of Power
2. All District Magistrates of all States,
3. All Police Commissioners/ Superintendent of Police of all States,
4. All CEOs of Urban Local Bodies (ULBs) of all States.

Subject: Essential operation of power generation utilities and
permission for material movement needed by them during the
nation-wide lockdown for COVID-19 outbreak.

Reference is invited to Ministry of Home Affairs Order No. 40-3/2020-
DM(I)(A) dated 24.03.2020 (copy enclosed) regarding lock-down in all
parts of the Country for a period of 21 days with effect from 25.03.2020 to
contain COVID-19 in the Country. As per the Guidelines enclosed with the
above Order, all offices of Government of India, its Autonomous and Sub-
ordinate offices and Public Corporation shall remain closed except certain
essential services including power generation and transmission units.

2. Power Generation is an essential service for securing smooth and
uninterrupted power flow across and within states. In the current scenario
of COVID-19 outbreak and nationwide lockdown announced by Hon’ble
Prime Minister, there will be need to ensure uninterrupted power
generation.

3. The power generations utilities under Ministry of Power, Ultra Mega
Power Projects (UMPPs) and Independent Power Plants (IPPs), hereafter
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referred to as “interstate power generating stations”, supply inter-state
electricity to the grid. Hence, their operations are critical for maintaining
power supply across the country.

4. In order to provide uninterrupted operations of “interstate power
generating stations”, the following support is requested from your office.

a. Permission for “interstate power generating stations” staff,
associated workforce and vehicles to move around and movement of
material and field engineers at sites, substations, ash pond, raw
water intake points etc. with minimum manpower.

b. Allowing minimum staff, required to work for the power plant and
offices for ensuring uninterrupted power generation.

c. Waiver from section 144, Nationwide Lockdown, Curfew, or any other
limitation on number of people to gather in locations like ash pond,
raw water intake, Power Generating Stations and other related
locations where it may be required for operation and maintenance
activities of generation and associated equipment.

d. Availability of DG Sets, Electrical Equipment, Maintenance
equipment, Tractors/Trucks and other required Tools and Plants for
maintenance activities. Diesel carrying vehicle for pouring diesel in
DG sets.

e. Allow round the clock permission to mobilize field staff to be able to
reach and access electrical installations of “interstate power
generating stations”.

5. Considering the importance of continuity of power supply, it is requested
that above mentioned permissions may be granted to “interstate power
generating stations” officers and staff and their vendors all over India for
smooth operation and maintenance of power generation facilities.

6. It is also requested to issue the necessary permission / passes as
required for movement of employees and associated workforce on
production of official ID Cards / authorization letter from “interstate power
generating stations” officials.
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7. The State Governments may also issue the similar instructions/
permission /passes/ facilitations in respect of State Generating Stations
(State Gencos) and Independent Power Producers (IPPs) which/lsupply
power within their respective States.
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(Sanjeev Kumar Kassi)
Director (Thermal)

Copy to following with instructions to ensure the necessary preventive
measures/ equipment/ amenities for safeguard from infection of Corona
Virus to their employees and workforce deployed for operation and
maintenance works.

1. CMD NTPC
2. Chairman DVC
3. All IPPs and UMPPs

3. Chief Secretary (All States) with a request for similar action in respect
of the State Generating Companies/Independent Power Producers (IPPs)
which supply power within their respective States.

4. Copy to NIC with a request to host on the website of Ministry of Power
for information of all the concerned.
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No. 40-3/2020-DM-I{A)
Government of India
Ministry of Home Affairs

Morth Block, New Delhi-110001
Dated 24" March, 2020

ORDER

Whereas, the National Disaster Management Authority (NDMA), Is salisfied
that the country is threatened with the spread of COVID-19 epidemic, which has
already been declared as a pandemic by the World Health Organisation, and has
considered it necessary to take effective measures to prevent its spread across the
country and that there is a need for consistency in the application and
implementation of various measures across the country while ensuring maintenance
of essential services and supplies, including health infrastructure,

Whereas in exercise of the powers under section 6{2)(i) of the Disaster
Management Act, 2005, the National Disaster Management Authority (NDMA), has
issued an Order no. 1-28/2020-PP (Ptil) dated 24.03.2020 (Copy enclosed)
directing the Ministries/ Departments of Government of India, State/Union Territory
Governments and State/ Union Territory Authorities to take effective measures so as
to prevent the spread of COVID-19 in the country;

Whereas under directions of the aforesaid Order of NDMA, and in exercise of
the powers, conferred under Section 10(2)(l) of the Disaster Management Act, the
undersigned, in his capacity as Chairperson, National Executive Committee, hereby
issues guidelines, as per the Annexure, to Ministries/ Departments of Government of
India, State/Union Territory Governments and State/ Union Territory Authorities with
the directions for their strict implementation. This Order shall remain in force, in all
parts of the country for a period of 21 days with effect from 25.03.2020

i
Home Secreta

To

1. The Secretaries of Ministries/ Departments of Government of India
2. The Chief Secretaries/Administrators of States/Union Territories
(As per list attached)

Copy to
.. All members of the National Executive Committee
i, Member Secretary, National Disaster Management Authority.




Annexure to Ministry of Home Affairs Order No .40-3/2020-D dated ()24.03.2020

Guidelines on the measures to be taken by Ministries/ Departments of
Government of India, State/Union Territory Governments and State/ Union
Territory Authorities for containment of COVID-19 Epidemic in the Country.

1.

Offices of the Government of India, its Autonomous/ Subordinate Offices and Public
Corporations shall remain closed.

Exceptions:

Defence, central armed police forces, treasury, public utilities (including petroleum,
CNG, LPG, PNG), disaster management, power generation and transmission units,
post offices, National Informatics Centre, Early Warning Agencies

. Offices of the State/ Union Territory Governments, their Autonomous Bodies,

Corporations, etc. shall remain closed.

Exceptions:
a. Police, home guards, civil defence, fire and emergency services, disaster

management, and prisons.

b. District administration and Treasury

Electricity, water, sanitation

d. Municipal bodies—Only staff required for essential services like sanitation,
personnel related to water supply etc

o

The above offices (SI. No 1 & 2) should work with minimum number of employees. All
other offices may continue to work-from-home only.

3. Hospitals and all related medical establishments, including their manufacturing and

distribution units, both in public and private sector, such as dispensaries, chemist
and medical equipment shops, laboratories, clinics, nursing homes, ambulance etc.
will continue to remain functional. The transportation for all medical personnel,
nurses, para-medical staff, other hospital support services be permitted.

Commercial and private establishments shall be closed down.
Exceptions:

a. Shops, including ration shops (under PDS), dealing with food, groceries,
fruits and vegetables, dairy and milk booths, meat and fish, animal fodder.
However, district authorities may encourage and facilitate home delivery to
minimize the movement of individuals outside their homes.

b. Banks, insurance offices, and ATMs.

Print and electronic media

d. Telecommunications, internet services, broadcasting and cable services. IT
and IT enabled Services only (for essential services) and as far as possible
to work from home.

e. Delivery of all essential goods including food, pharmaceuticals, medical
equipment through E-commerce.
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f. Petrol pumps, LPG, Petroleum and gas retail and storage outlets.

Power generation, transmission and distribution units and services.

Capital and debt market services as notified by the Securities and Exchange
Board of India

i. Cold storage and warehousing services.

j. Private security services

=

All other establishments may work-from-home only.

. Industrial Establishments will remain closed.

Exceptions:
a. Manufacturing units of essential commodities.
b. Production units, which require continuous process, after obtaining required
permission from the State Government

. All transport services — air, rail, roadways — will remain suspended.
Exceptions:

a. Transportation for essential goods only.

b. Fire, law and order and emergency services.

. Hospitality Services to remain suspended
Exceptions:

a. Hotels, homestays, lodges and motels, which are accommodating tourists
and persons stranded due to lockdown, medical and emergency staff, air
and sea crew.

b. Establishments used/ earmarked for quarantine facilities.

. All educational, training, research, coaching institutions etc. shall remain closed.

. All places of worship shall be closed for public. No religious congregations will be
permitted, without any exception.

10.All social/ political/ sports/ entertainment/ academic/ cultural/ religious functions /

gatherings shall be barred.

11. In case of funerals, congregation of not more than twenty persons will be permitted.

12. All persons who have arrived into India after 15.02.2020, and all such persons who

have been directed by health care personnel to remain under strict home/
institutional quarantine for a period as decided by local Health Authorities, failing
which they will be liable to legal action under Sec. 188 of the IPC.

13.Wherever exceptions to above containment measures have been allowed, the

organisations/employers must ensure necessary precautions against COVID-19
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virus, as well as social distance measures, as advised by the Health Department
from time to time.

14.1n order to implement these containment measures, the District Magistrate will
deploy Executive Magistrates as Incident Commanders in the respective local
jurisdictions. The Incident Commander will be responsible for the overall
implementation of these measures in their respective jurisdictions. All other line
department officials in the specified area will work under the directions of such
incident commander. The Incident Commander will issue passes for enabling
essential movements as explained.

15. All enforcing authorities to note that these strict restrictions fundamentally relate to
movement of people, but not to that of essential goods.

16. The Incident Commanders will in particular ensure that all efforts for mobilisation
of resources, workers and material for augmentation and expansion of hospital
infrastructure shall continue without any hindrance.

17.Any person violating these containment measures will be liable to be proceeded
against as per the provisions of Section 51 to 60 of the Disaster Management Act,
2005, besides legal action under Sec. 188 of the IPC (as per Appendix).

18.The above containment measures will remain in force, in all parts of the country,

for a period of 21 days with effect from 25.03.2020.
/ 2 ”»’)y'“’ <2
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Appendix

1. Section 51 to 60 of the Disaster Management Act, 2005
OFFENCES AND PENALTIES
51. Punishment for obstruction, etc.—\Whoever, without reasonable cause —

(a) obstructs any officer or employee of the Central Government or the State
Government, or a person authorised by the National Authority or State Authority or
District Authority in the discharge of his functions under this Act; or

(b) refuses to comply with any direction given by or on behalf of the Central
Government or the State Government or the National Executive Committee or the
State Executive Committee or the District Authority under this Act,

shall on conviction be punishable with imprisonment for a term which may extend to
one year or with fine, or with both, and if such obstruction or refusal to comply with
directions results in loss of lives or imminent danger thereof, shall on conviction be
punishable with imprisonment for a term which may extend to two years.

52. Punishment for false claim.—Whoever knowingly makes a claim which he knows
or has reason to believe to be false for obtaining any relief, assistance, repair,
reconstruction or other benefits consequent to disaster from any officer of the Central
Government, the State Government, the National Authority, the State Authority or the
District Authority, shall, on conviction be punishable with imprisonment for a term which
may extend to two years, and also with fine.

53. Punishment for misappropriation of money or materials, etc.—Whoever, being
entrusted with any money or materials, or otherwise being, in custody of, or dominion
over, any money or goods, meant for providing relief in any threatening disaster
situation or disaster, misappropriates or appropriates for his own use or disposes of
such money or materials or any part thereof or wilfully compels any other person so to
do, shall on conviction be punishable with imprisonment for a term which may extend
to two years, and also with fine.

54. Punishment for false warning.—Whoever makes or circulates a false alarm or
warning as to disaster or its severity or magnitude, leading to panic, shall on conviction,
be punishable with imprisonment which may extend to one year or with fine.

55. Offences by Departments of the Government.—(1) Where an offence under this
Act has been committed by any Department of the Government, the head of the
Department shall be deemed to be guilty of the offence and shall be liable to be
proceeded against and punished accordingly unless he proves that the offence was
committed without his knowledge or that he exercised all due diligence to prevent the
commission of such offence.

(2) Notwithstanding anything contained in sub-section (1), where an offence under this
Act has been committed by a Department of the Government and it is proved that the
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offence has been committed with the consent or connivance of, or is attributable to any
neglect on the part of, any officer, other than the head of the Department, such officer
shall be deemed to be guilty of that offence and shall be liable to be proceeded against
and punished accordingly.

56. Failure of officer in duty or his connivance at the contravention of the
provisions of this Act.—Any officer, on whom any duty has been imposed by or under
this Act and who ceases or refuses to perform or withdraws himself from the duties of
his office shall, unless he has obtained the express written permission of his official
superior or has other lawful excuse for so doing, be punishable with imprisonment for
a term which may extend to one year or with fine.

57. Penalty for contravention of any order regarding requisitioning.—If any
person contravenes any order made under section 65, he shall be punishable with
imprisonment for a term which may extend to one year or with fine or with both.

58. Offence by companies.—(1) Where an offence under this Act has been
committed by a company or body corporate, every person who at the time the offence
was committed, was in charge of, and was responsible to, the company, for the conduct
of the business of the company, as well as the company, 25 shall be deemed to be
guilty of the contravention and shall be liable to be proceeded against and punished
accordingly: Provided that nothing in this sub-section shall render any such person
liable to any punishment provided in this Act, if he proves that the offence was
committed without his knowledge or that he exercised due diligence to prevent the
commission of such offence. (2) Notwithstanding anything contained in sub-section (1),
where an offence under this Act has been committed by a company, and it is proved
that the offence was committed with the consent or connivance of or is attributable to
any neglect on the part of any director, manager, secretary or other officer of the
company, such director, manager, secretary or other officer shall also, be deemed to
be guilty of that offence and shall be liable to be proceeded against and punished
accordingly.

Explanation.—For the purpose of this section— (a) “company” means any body
corporate and includes a firm or other association of individuals; and (b) “director”, in
relation to a firm, means a partner in the firm.

59. Previous sanction for prosecution.—No prosecution for offences punishable
under sections 55 and 56 shall be instituted except with the previous sanction of the
Central Government or the State Government, as the case may be, or of any officer
authorised in this behalf, by general or special order, by such Government.

60. Cognizance of offences.—No court shall take cognizance of an offence under
this Act except on a complaint made by— (a) the National Authority, the State
Authority, the Central Government, the State Government, the District Authority or any
other authority or officer authorised in this behalf by that Authority or Government, as
the case may be; or (b) any person who has given notice of not less than thirty days in
the manner prescribed, of the alleged offence and his intention to make a complaint to
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the National Authority, the State Authority, the Central Government, the State
Government, the District Authority or any other authority or officer authorised as
aforesaid.

2. Section 188 in The Indian Penal Code

188. Disobedience to order duly promulgated by public servant.—Whoever, knowing
that, by an order promulgated by a public servant lawfully empowered to promulgate
such order, he is directed to abstain from a certain act, or to take certain order with
certain property in his possession or under his management, disobeys such direction,
shall, if such disobedience causes or tends to cause obstruction, annoyance or injury,
or risk of obstruction, annoyance or injury, to any person lawfully employed, be
punished with simple imprisonment for a term which may extend to one month or with
fine which may extend to two hundred rupees, or with both; and if such disobedience
causes or trends to cause danger to human life, health or safety, or causes or tends to
cause a riot or affray, shall be punished with imprisonment of either description for a
term which may extend to six months, or with fine which may extend to one thousand
rupees, or with both.

Explanation.—It is not necessary that the offender should intend to produce harm, or
contemplate his disobedience as likely to produce harm. It is sufficient that he knows
of the order which he disobeys, and that his disobedience produces, or is likely to
produce, harm.

llustration

An order is promulgated by a public servant lawfully empowered to promulgate such
order, directing that a religious procession shall not pass down a certain street. A
knowingly disobeys the order, and thereby causes danger of riot. A has committed the
offence defined in this section.



No. 40-3/2020-DM-I(A)
Government of India
Ministry of Home Affairs
North Block, New Delhi-110001
Dated 14th April, 2020
ORDER

Whereas under directions of the National Disaster Management Authority
(NDMA)’s Order dated 24.03.2020, and in exercise of the powers, conferred under
Section 10(2)(l) of the Disaster Management Act 2005, the undersigned, in his
capacity as Chairperson, National Executive Committee, issued directions vide
Order of even number dated 24.03.2020 to all Ministries/ Departments of
Government of India, State/ Union Territory Governments and State/ Union Territory
Authorities, with the guidelines to implement lockdown measures, to contain the
spread of COVID-19, in all parts of the country for a period of 21 days with effect
from 25.03.2020:

Whereas, the guidelines to implement lockdown measures were further
modified on 25.03.2020, 27.03.2020, 02.04.2020, 03.04.2020 and 10.04.2020 and
consolidated guidelines are placed on the website of Ministry of Home Affairs
(MHA);

Whereas, NDMA after assessing the situation on COVID-19 epidemic is
satisfied that strict social distancing measures need to be implemented for a further
period so as to effectively contain the spread of COVID-19 in the country;

Whereas in exercise of the powers under section 6(2)(i) of the Disaster
Management Act, 2005, NDMA has issued an Order number 1-137/2018-Mit-I|
(FTS-10548) dated 14.04.2020 (copy enclosed) directing the Chairperson, National
Executive Committee that existing lockdown measures be continued to be
implemented in all parts of the Country, upto 03.05.2020.

Whereas under directions of the aforesaid Order of NDMA, and in exercise of
the powers, conferred under Section 10(2)(l) of the Disaster Management Act, 2005,
the undersigned, in his capacity as Chairperson, National Executive Committee,
hereby issues directions to all the all Ministries/ Departments of Government of India,
State/Union Territory Governments and State/Union Territory Authorities that the
Lockdown measures stipulated in aforesaid Consolidated Guidelines of MHA for
containment of COVID-19 epidemic in the country, will continue to remain in force
upto 03.05.2020 to contain the spread of COVID-19 in the country.

Mﬁ'u
nion Home Secretary
To:

1. The Secretaries of Ministries/ Departments of Government of India
2. The Chief Secretaries/Administrators of States/Union Territories
(As per list attached)

Copy to:
i. All members of the National Executive Committee.
li. Member Secretary, National Disaster Management Authority.



Government of India
National Disaster Management Authority

“NDMA Bhawan”,
A-1, Safdarjung Enclave, New Delhi-110029.
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No.1-137/2018-Mit-II(FTS-10548) Dated, the ,13}31 April, 2020.
g

ORDER

On 24™ March, 2020, the National Disaster Management Authority directed the
Ministries/Departments of Government of India, State Governments and State
Authorities to take measures for ensuring social distancing so as to prevent the
spread of COVID 19 in the country. These measures are in force for a period of 21
days w.e.f. from 25" March 2020. Detailed guidelines and addenda were issued by

National Executive Committee from time to time under section 10(2)(1) of the
Disaster Management Act 2005.

2. Considering the fact that strict social distancing measures need to be
implemented for a further period to contain the spread of COVID 19, the National
Authority, in exercise of powers under Section 6 (2) (i) of the Disaster Management
Act, 2005, directs the Ministries/Departments of Government of India, State
Governments and State Authorities to continue the same measures for social
distancing upto 3™ May, 2020. In this regard the guidelines/orders issued by NEC
shall continue to be applicable throughout the country. The Authority further directs
NEC to issue modifications in the guidelines as necessary, keeping in view the need
to contain the spread of COVID 19.

Member Secretary, NDMA
To

Union Home Secretary,
North Block, New Delhi 110011
[
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No0.40-3/2020-DM-| (A)
Govemment of India
Ministry of Home Affairs

sk k

Consolidated Guidelines on the measures to be taken by Ministries/ Departments
of Government of India, State/Union Territory Governments and State/ Union
Territory Authorities for containment of COVID-19 Epidemic in the Country, as
notified by Ministry of Home Affairs Order No. 40-3/2020-DM-1(A) dated 24.03.2020

and further modified on 25.03.2020, 27.03.2020, 02.04.2020, 03.04.2020 and
10.04.2020.

1. CTices of the Government of India, its Autonomous/ Subordinate Offices and Public
Corperations shali remain closed.

Exceptions:

a. Defence, central armed police forces.

b. Treasury {including, Pay & Accounis Offices, Financial Advisers and field
offices of the Controller General of Accounts, with bare minimum staff),

¢. Public utifities (including petroleum, CNG, LPG, PNG), power generation and
ransmission units, post offices.

¢, Disaster management and Early Warning Agencies

e, National Informatics Centre.

¥ Customs clearance at ports/airports/land border, GSTN; and MCA 21
Registry with bare minimum staff.

g. Reserve Bank of India and RB! regulated financiai markets and entities like

NFPCE CCil, payment system operators and standalone primary dealers with
bare minimum staff.

Z. Cffices of the State/ Union Territory Governments, their Autonomous Bodies,
Corporations, etc. shail remain closed.
Exceptions:

a.

o

Police, home guards, civil defence, fire and emergency services, disaster
management, and prisons.

District administration and Treasury (including field offices of the Accountant
General with bare minimum staff)

Electricity. water, sanitation.

Municipal bodies- Only staff required for essential services like sanitation,
personnel related to water supply etc.

Resident Commissioner of States, in New Dethi with bare minimum staff,
for coordinating Covid-19 related activities and iniernal kitchens operations.




f.

h.

Forest offices :Staff/ workers required to operate and maintain zoo, nurseries,
wildlife, firefighting in forests, watering plantations, patrolling and their
necessary transport movement.

Social Welfare Department, with bare minimum staff, for operations of

Homes for children/ disables/ senior citizens/ destitute/ women /widows;
Observation homes; pensions.

Agencies engaged in procurement of agricuiture products, including MSP
operations.

‘Mandis’ operated by the Agriculture Produce Market Committee or as notified
by the State Government.

The above offices {Sl. No 1 & 2) should work with minimum number of employees. All
other offices may continue to work-from-home only.

3. Hospitals, Veterinary Hospitals and all related medical establishments, including
their manufacturing and distribution units, both in public and private sector, such as
dispensaries, chemist, Pharmacies (including Jan Aushadhi Kendra) and medical
equipment shops, laboratories, Pharmaceutical research fabs, clinics, nursing
homes, ambulance etc. will continue to remain functional. The transportation for all
medical personnel, nurses, para-medical staff, other hospital support services be
permitted.

4. Commercial and private establishments shall be closed down.
Exceptions:

a.

= @

Shops, including ration shops (under PDS), dealing with food, groceries, fruits
and vegetables, dairy and mik booths, meat and fish, animal fodder,
fertilizers, seeds and pesticides. However, district authorities may encourage
and facilitate home delivery to minimize the movement of individuals outside
their homes.

Banks, insurance offices, and ATMs including IT vendors for banking
operations; Banking Correspondent and ATM operation and cash
management agencies.

Print and electronic media.

Telecommunications, internet services, broadcasting and cable services. IT
and iT enabled Services only (for essential services) and as far as possible to
work from home.

Delivery of ail essential goods including food, pharmaceuticals, medical
equipment through E-commerce.

Petrol pumps, LPG, Petroleum and gas retail and storage outlets.

Power generation, transmission and distribution units and services.

Capital and debt market services as notified by the Securities and Exchange
Board of india.

Cold storage and warehousing sefrvices.
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Private security services.
Data and cali centers for Government activities only.
Farming operations by farmers and farm workers in the fieid.

. ‘Custom Hiring Centres (CHCY related to farm machinery.

Shops of agriculture machinery, its spare parts (including its supply chain}
and repairs to remain open.

Shops for truck repairs on highways, preferably at fuel pumps.

Operations of the fishing {marine)/aquaculture industry, including feeding &
maintenance; hatcheries, feed plants, commercial aquaria, movement of
fish/shrimp and fish products, fish seed/ffeed and workers for all these
activities.

All other establishments may work-from-home only.

5. Industrial Establishments will remain closed.
Exceptions:

a.

Manufacturing units of essential goods, including drugs, pharmaceutical,
medical devices, their raw materials & intermediates.

Production units, which require continuous process, after obtaining required
permission from the State Government.

Coal and mineral production, transportation, supply of explosives and

activities incidental to mining operations.
Manufacturing units of packaging material for food items, drugs,
pharmaceutical and medical devices.

e. Manufacturing and packaging units of Fertilizers, Pesticides and Seeds.

Tea industry, inciuding plantation with maximum of 50% workers.

8. Ali transport services — air, rail, roadways — will remain suspended.

o

g.

Exceptions:

Transportation for essential goods only.

Fire, law and order and emergency services.

Operations of Railways, Airports and Seaports for cargo movement, relief and
evacuation and their related operational organisations.

Inter-state movement of goods/ cargo for inland and exports.

Cross land border movement of essential goods including petroleum products
and LPG, food products, medical supplies.

intra and inter-state movement of harvesting and sowing related machines
like combined harvester and other agriculture/horticulture implements.

Transit arrangements for foreign national(s) in india. (as per attached SOP)

7. Hospitality Services to remain suspended

Exceptions:

3




8.

9.

10.

11.

12.

13.

14,

15.

a. Hoteis, home siays, lodges and motels, which are accommodating tourists
and persons stranded due to lockdown, medical and emergency staff, air and
sea crew.

b. Establishments used/ earmarked for quarantine facilities.

All educational, training, research, coaching institutions etc. shall remain closed.

All places of worship shall be closed for public. No religicus congregations will be
permitted, without any exception.

Al social/ political/ sports/ entertainment/ academic/ culturai/ religious functions /
gatherings shall be barred,

In case of funerals, congregation of not more than twenty persons will be permitted.

All persons who have arrived into india after 15.02.2020, and all such persons who
have been directed by health care personnel to remain under strict home/
institutional quarantine for a period as decided by local Health Authorities, failing
which they will be liable to legal action under Sec. 188 of the IPC.

Exceptions:

a. Release of quarantined persons, who have arrived in India after 15.2.2020, after
expiry of their quarantine period and being tested Covid-19 negative (as per
attached SOP).

Wherever exceptions to above containment measures have been allowed, the
organisations/femployers must ensure necessary precautions against COVID-19
virus, as weil as social distance measures, as advised by the Health Department
from time to time.

in order to implement these containment measures, the District Magistrate will
deploy Executive Magistrates as Incident Commanders in the respective local
jurisdictions. The Incident Commander will be responsible for the overall
implementation of these measures in their respective jurisdictions. All other line
department officials in the specified area will work under the directions of such
incident commander. The Incident Commander will issue passes for enabling
essential movements as explained.

All enforcing authorities to note that these strict restrictions fundamentally relate to
movement of people, but not to that of essential gcods.




16. The Incident Commanders will in particular ensure that all efforts for mobilization of
resources, workers and material for augmentation and expansion of hospital
infrastructure shail continue without any hindrance.

17.Any person violating these containment measures will be liable to be proceeded
against as per the provisions of Section 51 to 60 of the Disaster Management Act,
2005, besides legal action under Sec. 188 of the IPC.

Note: As specified in the lockdown measures, social distancing and proper
hygiene practices must be ensured in each of the above activities. It will be the
responsibility of the head of the organisation/establishment to ensure compliance
of such norms. The district authorities will ensure strict enforcement.
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STANDARD OPERATING PROCEDURE (SOP) FOR TRANSIT ARRANGEMENTS
FOR FOREIGN NATIONALS STRANDED IN INDIA

Sub-Clause (g) in exception to clause 6

It has been brought to the notice of this Ministry that a number of foreign
nationals are stranded in different parts of the country, due to the lockdown measures.
Some foreign countries have approached Government of India for evacuation of their
nationals to their countries.

2. In view of the above, it has now been decided that requests received from foreign
governments, for evacuation of their nationals from India, would be examined by the
Ministry of External Affairs (MEA), Government of India on case to case basis. In cases
where such requests are endorsed by MEA, the following protocol would be observed:

i} The chartered flight would be arranged by the concerned foreign government
in consultation with the Ministry of Civil Aviation, Government of india.

iy  Prior to departure, the foreign national(s) would be screened for COVID-19
symptoms as per the standard health protocol. Only those foreign national(s)
would be allowed to leave, who are asymptomatic for COVID-19. In case of
symptomatic person(s), the future course of treatment would be foliowed, as
per the standard health protocol.

iy The local transportation arrangements from the place of stay of the foreign
national(s} to the point of embarkation would be arranged by the local
Embassy/Consulate of the respective foreign government.

iv) The transit pass for movement of the vehicle deployed for movement of the
foreign national(s)} would be issued by the Government of the State/Union
Territory where the foreign national(s) is/are staying.

v} The ftransit pass, as issued above, would be honoured/ allowed by the
authorities of the State/Union Territories along the transit route.
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STANDARD OPERATING PROCEDURE FOR RELEASE OF QUARANTINED
PERSONS, AFTER EXPIRY OF QUARANTINE PERIOD AND TESTED COVID-19
NEGATIVE

Sub-Clause (A) in exception to clause 12

With a view to preventing spread of COVID-19 and as a measure of abundant
precaution, persons returning from foreign locations after 1522020 had been
quarantined in government/government-arranged facilities. In respect of these persons,
the following protocol would be observed after completion of the specified mandatory
guarantine period:

i Person(s) testing negative for COVID-19, and as per standard health
protocol, would be released from the said quarantine facility(ies).
However, this will not apply to a group, where even one person tests
positive for COVID-19.

i) These persons are expected to return to their homes, or to the homes of
their famities/relatives/friends or to other places of shelter like hotels, etc.,
by making their own transport arrangements.

i The ftransit pass for movement of vehicle(s), being used by such
person(s), would be issued by the Government of the State/Union
Territory where they have been quarantined.

v} The transit pass will be issued for fixed route and with specified validity
and such person{(s) shall follow the same.

V) The transit pass, as issued above, would be honoured/ allowed by the
authorities of the State/Union Territories along the transit route.

Vi) As a measure of abundant caution, upon returning to their destination
such persons would home quarantine themselves for a further period of 14
days as per standard protocol on the matter.

vii)  Detaiis of person(s) released from quarantine, aiong with their destination,
will be shared with the concerned State/UT Government for necessary
follow up.
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OFFENCES AND PENALTIES FOR VIOLATION OF LOCKDOWN MEASURE
A. - =SECTION 51:40.60:0F THEDISASTER MANAGEMENT-ACT, 2005
51. Punishment for obstruction, etc.—Whoever, without reasonable cause —

(a) obstructs any officer or employee of the Central Government or the State
Government, or a person authonised by the National Authority or State Authority
or District Authority in the discharge of his functions under this Act; or

(b) refuses to comply with any direction given by or on behalf of the Central
Govemment or the State Government or the National Executive Committes or
the State Executive Committee or the District Authority under this Act,

shall an conviction be punishable with imprisonment for a term which may extend
to one year or with fine, or with both, and if such cbstruction or refusal to comply
with directions results in loss of lives or imminent danger thereof, shall on
conviction be punishable with imprisonment for a term which may extend o two
years.

52. Punishment for false claim.-——Whoever knowingly makes a claim which he
knows or has reason to believe to be false for obtaining any relief, assistance,
repair, reconsiruction or other benefits consequent to disaster from any officer of
the Central Government, the State Government, the National Authority, the State
Authority or the District Authorily, shall, on conviction be punishable with
imprisonment for a term which may extend to two years, and also with fine.

53, Punishment for misappropriation of money or materials, etc.—Whoever,
being entrusted with any money or materials, or otherwise being, in custody of, or
dominion over, any money ar goods, meant for providing refief in any threatening
disaster situation or disaster, misappropriates or appropriates for his own use or
disposes of such money or materials or any part thereof or witiully compels any
other person so to do, shall on conviction be punishable with imprisonment for a
term which may exiend to two years, and also with fine.

54. Punishment for false warning —Whoever makes or cifcuiates a false alarm
o warning as to disaster or its severity or magnitude, feading to panic, shall on
conviction, be punishable with Imprisonment which may extend to one ysar or

with fine.

55. Offences by Departments of the Government.—(1) Where an offence
under this Act has been committed by any Depariment of the Govemnment, the
head of the Department shall be deemed to be guilty of the offence and shall be
liable to be proceeded against and punished accordingly unless he proves that




the offence was committed without his knowledge or that he exercised all due
difigence to prevent the commission of such offence.

(2) Notwithstanding anything contained in sub-section (1}, where an offence
under this Act has been committed by a Department of the Govemment and it is
proved that the offence has been committed with the consent or connivance of,
of is aftributable to any neglect on the part of, any officer, other than the head of
the Department, such officer shall be deemed to be guilty of that offence and
zhall be liable to be proceeded against and punished accordingly.

B6. Failure of officer in duty or his connivance at the contravention of the
provisions of this Act.—Any officer, on whom any duty has been imposed by or
under this Act and who ceases or refuses io perform or withdraws himself from
the duties of his office shall, unless he has obtained the express written
nermission of his official superior or has other [awful excuse for so doing, be
nunishable with imprisonment for a term which may extend to one year or with
fine.

57. Penaity for contravention of any order regarding requisitioning.—If any
person contravenes any order made under section 65, he shall be punishable
with imprisontment for a term which may extend to one year or with fine or with

both.

58. Offence by companies.—(1)} Where an offence under this Act has been
committed by & company or body corporate, every person who at the fime the
offence was commitied, was in charge of, and was responsible to, the company,
for the conduct of the business of the company, as weli as the company, 25 shall
be desmed to he guiity of the contravention and shall be liable fo be proceeded
against and punished accordingly: Provided that nothing in this sub-section shall
render any such person liable to any punishment provided in this Act, if he
proves that the offence was committed without his knowledge or that he
exercised due diligence to prevent the commission of such offence. (2}
Notwithstanding anything contained in sub-section (1), where an offence under
this Act has been committed by a company, and it is proved that the offence was
sommitted with the censent or connivance of or is attributable to any neglect on
the part of any director, manager, secretary or other officer of the company, such
director, manager, secretary or other officer shali also, be deemed to be guilty of
that offence and shall be liable to be proceeded against and punished

accordingly.
Explanation.~—For the purpose of this section-— (a) “company” means any body

corporate and incliudes a fim or other association of individuals; and (b)
*director”, in relation to a firm, means a partner in the firm.




58. Previous sanction for prosecution.—No prosecution for offences
punishable under sections 55 and 56 shall be instifuted except with the previous
sanction of the Centrai Governiment or the State Government, as the case may
be, or of any officer authorised in this behalf, by general or special order, by such
Government.

60. Cogrizance of offences.—No court shall take cognizance of an offence
under this Act except on a complaint made by— (a) the National Authority, the
State Authorily, the Central Govemment, the State Government, the District
Authority or any other authority or officer authorised in this behaif by that
Authority or Government, as the case may be; or (b) any person who has given
nofice of not jess than thirly days in the manner prescribed, of the zlleged
offence and his intention to make a complaint to the National Authorlty, the State
Authority, the Central Government, the State Government, the District Autherity
or any other authority or officer autharised as aforesaid.

Section 188 in The indian Penal Code

188. Disobedience to order duly pramulgated by public servant-—\Whoever,
knowing thai, by an order promulgated by a public servant iawfully empowered to
promuigate such orger, he is directed to abstain from a certain act, or lo take
certain order with certain properly in his possession ar under his management,
disobeys such direciion, shail, if such disobedience causes or tends to cause
obstruciion, annoyance or injury, or risk of obstruction, annoyance or injury, to
any person lawfully employed, be punished with simple imptisonment for a term
which may extend to one month or with fine which may extend to two hundred
rupees, or with bath; and if such disabedience causes or trends to cause danger
to human life, health or safety, or causes or tends to cause a riot or affray, shall
be punished with imprisonment of either description for a term which may extend
tc six months, or with fine which may exiend to one thousand rupees, or with
both,

Explanation—#t is not necessary thai the offender should infend fo produce
harm, or contemplate his disobedience as likely to produce harm. it is sufficient
that he knows of ihe order which he disobeys, and that his disobedience
produces, oris likely to produce, harm.

fitustration
An order is promuigated by a public servant lawfully empowered to promulgate

such order, disecling that a religious procession shafl not pass down a certain
siraet. A knowingly discbeys the order, and thereby causes danger of riot. A has
coimmitted e offence defined in this section.




ATPSIST (lockdown) T ITHYT P YT AT G GUS BT WY

S FT, giaagad SHIRUT b e~
@) HUI BN 1 I WER F [H TWerT Rt
qr S A AP WSO a1 I Te0
3reyaT foram Wit gRy ot =ida & fo
wa?ﬁiﬁﬁﬂﬁ?ﬁﬁ%ﬁﬁ%?ﬁmm
Rl

@) o IRAEE & A FEY WER I NIRRT
SriHTol wifa o e witewr g/ w 3@t

T ey e o1 U B9 Y SR SOl

o 98 gluiite W SRENY 4, Se! safy v o 09 9t
B oI a1 gEF {, erve 91 9, ds- g eivaig
A I W A @7 ued 5 ¥ YR o $
GROTIEEY Wi 3t B1fF Tl € W S [OU 1T @Ry
Yar @ar &, ) Sl W erar d Rrast aEfy ¢ af
q@ B3 W, S5 B

TURT53,
L u ar Wl enfy

%_agwuﬁw-r%ﬁm_
<8

AT PIS, oY 1BU 3MUel ®f YS! o Rl a1 sueg |
e vEar & fog arrafis S uF arwred R g
|7 s B B T TN SEd e ar o # § R
| g5 U oFT 7 Il 9T SuP TRl I T gRuGi ST a1
- IO B & UG P AT I BT SiYd] 3BT 59T
ST a7 SFeETHR Bt oy wfdg @ U A ¥ faaw
ST, 798 SRS W erarg &, wme oafl o 9=
ST B e ok ria § it g s

URT54.
frem Jargt &
foeds

I 1S, [T T STl O ST U O Y% TROTH &
Taly & omdfeg s ol By Iobe Tow 71 3dE &A1 5,
arag SuiE WeRENY X, St safl e af g @t
& G 91 A § S g |

YRTSS5.
WHER F faur
R SURTY

(1) Oi51 29 SOFOH P 3= $is SIRIY YR P (Hat
Byur gt fear T € 98l [y 09 erowy &
Ty S IR TEOR one g wrdand ot 9F iR
efea e o &1 vl 8, oeos 5 98 98 wifea T8
H AT T oy |O smen ¢ S fear o @

11




IIT 4RI

Taazur

39 T 3UY F [T §fF BT FHaR0 S & [0 99 998
TR ¥t o |

(2) IURT (1) F 5 919 & €0 ¢ W, oref 59 g &
3T B ARy WHR F Bt Ry g fooar 7 § iR
g qied o o & 5 9g sy Rumreny & iy B
3 e o weuly o SNgaa § Pa g @
TY ARy BT B S IHDt Rt UL BT FRI A S
gee & get Oy SifeTY 9N Uy ST gl JIF Ser
sﬁ?ucrl%j%l%&rqﬁ g eriae fu o oiR EfeT ey o
BT HE |

YRT 56-
et P W
g © Srgwmedr
T IHPT AR T 5
R & Suddt
% IwEd & Wid
i:ﬂmﬂgﬁm

BT B AUPRI, O/ IR 37 SUGE §RI 91 SUb 8
T Tdoa AR frar R E SR oY Y Ug F Haadl
PT YT T8 SO 41 B § §HR B0 91 WY I 39
TG B T o, 98 T [ 99 o ¥ IRE ferd @l
| aiftrere e oAy SHftne o @ ol B W IUS U
g 7 & R 318 oy ARl Fru 9 8 39 sREN
;?ﬂwﬁmwﬁwﬁﬁwﬂﬂﬁ,mwﬁ&a@ﬁﬁ
| BHTT

TSIRT 57-ASTU&T &
 weer o fpdt s
| % ooty & g
Raiiini

EHE@%WWGS%WW@WWW
I PO A 98 09 FREN ¥, et ey te ad
% & aHh, wguR |, ervar g 8, s a g

TRT 58 -
| DTy EIRT SRRy
{

(1)SI8T 3¢ SNUMaH & U ®Ig SUe, [puil ST &l
it o 3N e w €, 98 W vae oifdd, S
SN IR ¥ YOG I FIE F SRER & Tered & ol
TG HHMT BT HRTIT 1 ISP Ul Iaerd, 3R i g
7z Froe ot 09 Sedee F Sl wHE 9 ok e
273 g STaTe! 150 o oY &f%a B o &yl
B g 39 9wuRT 5 o a1 et W wfda B 9
SRARga F Syafia oAt 8 &yl =8 sAe of 98 7%
uifad o Ear & B vy Suel wHeR & o faver
o7 g1 I VT SRy F HY 9 B7 FaRY $9 & foe ¥«
Y J §2ar o |

| (2) oy (1) R s 3 B ge o, e 39 o ¥

12




TaETHd 4RI

IR

S P SR 16T HUAT g1 10T 711 § A1 Ug FHaa
B T £ ¥ ge orviy U ¥ el PRI, vawie, giaa
1 oG PR ¥ Sewia W WHpea ¥ P g4
wama@%mmwﬁ%ﬁaﬁwwwww
ol & 981 3T faew®, Yeud, IE a1 oy e
oft I MUY BT SN WA SIE 3R dETER SR
vz wTdare! fre o ofik R fre o &1 wrlt g
|

| SR - $ T P RIS o v -

oy R ey T W 8

@ ;ﬁ%ﬁéﬂﬁ'ﬁ%ﬁw%wmﬁﬁwﬂmm
!

E'l':fT'\'TSQ.
afttaw & forg

g Ho

U7 55 3R 4RI 56 3 39 G6NY SIURIYl B oY $1g
aftrre, TSR, Py TR I I6T WOR A1 TH
TP G R a1 A9y ooy gry 39 MR mifgd
32t aifymre T od e % i R wig) foran S|

¢
i

HIRT60.
STURTEN BT A

PIS o TaTaY 29 ST & ST Bl TRy BT U
gl gy ahEe e o o B 5 Raw T8 oo -
@ Tt i, o WiNERT,  HHE RIS
wWeR ST whew W, ey Sy miieE
| @R W @ e viea B o WReR! @

i KhREAN K]

@y T B g em sfimfg ey #i 8k g
TS0, TS0 WS, $aid WER, IeY WPR,
Ry wifteur o1 UERARER Mgd o e ar
SRER T uiae B B ogd o o fafga 9 |
saggnduiadtgnEde!

g
F ar o weeef, fadt ot % aR §
a3 ¥ frn R fom man B, 3 R 9t o@g &,




U U

Raror

afe T sram Riftrgde Pl fas-al safdkmal o1 a1, &ty a7
ey, arar sy, &y o &ify @ SRm wIia oy, 91 Bika
F & Yy ¥@d B, O 36 I Hrary §, gt emly
U TR a9 B S 9%, O g8 9, S & 9 Ul 96 &1 8
g, o e v, €fSd favar s

3R oft T s A ofaw, W O &F @ g o
FY, T BIG $ 1 valy w@dt B, a1 gear a1 & eikd
TS 8], g PING T B R WEd B, A I v S el
Uiy ¥ SREN § et el 3% U I &1 8 G,
o <, S U 89N U o BT 81 SH, A1 Gl 9, 3fed
T s |

| FISERUI—UE ST g § & SruRiel] T STy SiuEi
| I B BY I T I W H 98 g b SISt sa e
g ouE g WU 8§ g gaf § T R ofew %1 98
T AR S, Y SR HT IR TA S, IR T NI &

S S R § ST S Tl T B W g

E4:25]

7% ey, Tl Tw Rty § % oy uitie guu 9ge
5% 3 Yo 3 Fed, I W Jow gRY g o] e
3 o v < TeTTd @ ¥ o Rude W g ) %
T BT I SN 5 Sa¥l PRal ¢, HK JLART Fed B
e BN Sl &) & A 39 yRI F uRqIRE SR T § |

14




No. 40-3/2020-DM-I(A)
Government of India
Ministry of Home Affairs

North Block, New Delhi-110001
Dated 15™ April, 2020

ORDER

Whereas, in exercise of the powers, conferred under Section 10(2)(l) of the
Disaster Management Act 2005, the undersigned, in his capacity as Chairperson,
National Executive Committee, has issued an Order dated 14™ April, 2020 that the
lockdown measures stipulated in the Consolidated Guidelines of Ministry of Home
Affairs (MHA) for containment of COVID-19 epidemic in the country, will continue to
remain in force upto 3" May, 2020 to contain the spread of COVID-19 in the country;

Whereas, to mitigate hardship to the public, select additional activities will be
allowed, which will come into effect from 20" April, 2020. However, these additional
activities will be operationalized by States/ Union Territories (UTs)/ District
Administrations based on strict compliance to the existing guidelines on lockdown
measures. Before operating these relaxations, States/ UTs/ District Administrations
shall ensure that all preparatory arrangements with regard to social distancing in
offices, workplaces, factories and establishments, as also other sectoral
requirements are in place. The consolidated revised guidelines incorporating these
relaxations are enclosed,;

Whereas, the consolidated revised guidelines will not apply in containment
zones, as demarcated by States/ UTs/ District administrations. If any new area is
included in the category of a containment zone, the activities allowed in that area till
the time of its categorization as a containment zone, will be suspended except for
those activities as are specifically permitted under the guidelines of Ministry of Health
and Family Welfare (MoHFW), Government of India;

Whereas, in exercise of the powers, conferred under Section 10(2)(l) of the
Disaster Management Act, 2005, the undersigned, in his capacity as Chairperson,
National Executive Committee, hereby issues directions to all the all Ministries/
Departments of Government of India, State/Union Territory Governments and
State/Union Territory Authorities for the strict implementation of enclosed
consolidated revised guidelines.

0
, /;jﬂf 2
nion Home Secretary

To:
1. The Secretaries of Ministries/ Departments of Government of India
2. The Chief Secretaries/Administrators of States/Union Territories

(As per list attached)




Copy to:
i. All members of the National Executive Committee.
ii. Member Secretary, National Disaster Management Authority.



Consolidated Revised Guidelines on the measures to be taken by Ministries/
Departments of Government of India, State/ UT Governments and State/ UT
authorities for containment of COVID-19 in the country

[As per Ministry of Home Affairs (MHA) Order No. 40-3/2020-DM-I (A) dated 15™
April, 2020]

1. With the extension of the lockdown period, the following activities will
continue to remain prohibited across the country until 3™ May, 2020:

i. All domestic and international air travel of passengers, except for purposes
enumerated in para 4 (ix), and for security purposes.

ii. All passenger movement by trains, except for security purposes.
ili. Buses for public transport.
iv.  Metro rail services.

v. Inter-district and inter-State movement of individuals except for medical
reasons or for activities permitted under these guidelines.

vi.  All educational, training, coaching institutions etc. shall remain closed.

vii.  All industrial and commercial activities other than those specifically permitted
under these guidelines.

viii. Hospitality services other than those specifically permitted under these
guidelines.

ix. Taxis (including auto rickshaws and cycle rickshaws) and services of cab
aggregators.

x. All cinema halls, malls, shopping complexes, gymnasiums, sports complexes,
swimming pools, entertainment parks, theatres, bars and auditoriums,
assembly halls and similar places.

xi. All social/ political/ sports/ entertainment/ academic/ cultural/ religious
functions/ other gatherings.

xii.  All religious places/ places of worship shall be closed for public. Religious
congregations are strictly prohibited.

xiii. In case of funerals, congregation of more than twenty persons will not be
permitted.

2. Operation of guidelines in Hotspots and containment zones

i. ‘Hotspots’, i.e., areas of large COVID-19 outbreaks, or clusters with significant
spread of COVID-19, will be determined as per the guidelines issued by
Ministry of Health and Family Welfare (MoHFW), Government of India (Gol).

ii. In these hotspots, containment zones will be demarcated by States/ UTs/
District administrations as per the guidelines of MoHFW.

iii. In these containment zones, the activities allowed under these guidelines will
not be permitted. There shall be strict perimeter control in the area of the
containment zones to ensure that there is no unchecked inward/ outward
movement of population from these zones except for maintaining essential
services (including medical emergencies and law and order related duties)
and Government business continuity. The guidelines issued in this regard by
MoHFW will be strictly implemented by State/ UT Governments and the local

district authorities.
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3.

vi.

Vii.

viii.

o

Select permitted activities allowed with effect from 20" April, 2020:

To mitigate hardship to the public, select additional activities have been
allowed which will come into effect from 20" April, 2020. These limited
exemptions will be operationalized by States/ UTs/ district administrations
based on strict compliance to the existing guidelines. Also, before allowing
these select additional activities, States/ UTs/ district administrations shall
ensure that all preparatory arrangements with regard to the Standard
Operating Procedures (SOPs) for social distancing in offices, workplaces,
factories and establishments, as also other sectoral requirements are in place.

The consolidated revised guidelines incorporating these select permitted
activities have been enumerated in paras 5-20 below.

Strict enforcement of the lockdown guidelines

State/ UT Governments shall not dilute these guidelines issued under the
Disaster Management Act, 2005, in any manner, and shall strictly enforce the
same.

State/ UT Governments, may, however, impose stricter measures than these
guidelines as per requirement of the local areas.

All health services (including AYUSH) to remain functional, such as:

Hospitals, nursing homes, clinics, telemedicine facilities.

Dispensaries, chemists, pharmacies, all kinds of medicine shops including
Jan Aushadhi Kendras and medical equipment shops.

Medical laboratories and collection centres.

Pharmaceutical and medical research labs, institutions carrying out COVID-19
related research.

Veterinary Hospitals, dispensaries, clinics, pathology labs, sale and supply of
vaccine and medicine.

Authorised private establishments, which support the provisioning of essential
services, or efforts for containment of COVID-19, including home care
providers, diagnostics, supply chain firms serving hospitals.

Manufacturing units of drugs, pharmaceuticals, medical devices, medical
oxygen, their packaging material, raw material and intermediates.

Construction of medical/ health infrastructure including manufacture of
ambulances.

Movement (inter and intra State, including by air) of all medical and veterinary
personnel, scientists, nurses, para-medical staff, lab technicians, mid-wives
and other hospital support services, including ambulances.

Agricultural and related activities:

All agricultural and horticultural activities to remain fully functional, such as:

Farming operations by farmers and farm workers in field.

Agencies engaged in procurement of agriculture products, including MSP
operations.

‘Mandis’ operated by the Agriculture Produce Market Committee (APMC) or
as notified by the State/ UT Government (e.g., satellite mandis). Direct
marketing operations by the State/ UT Government or by industry, directly
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from farmers/ group of farmers, FPOs’ co-operatives etc. States/ UTs may
promote decentralized marketing and procurement at village level.

iv.  Shops of agriculture machinery, its spare parts (including its supply chain) and
repairs to remain open.

v. ‘Custom Hiring Centres (CHC) related to farm machinery.
vi.  Manufacturing, distribution and retail of fertilizers, pesticides and seeds.

vii. Movement (inter and intra State) of harvesting and sowing related machines
like combined harvester and other agriculture/ horticulture implements.

B. Fisheries - the following activities will be functional:

i.  Operations of the fishing (marine and inland)/ aquaculture industry, including
feeding & maintenance, harvesting, processing, packaging, cold chain, sale
and marketing.

ii. Hatcheries, feed plants, commercial aquaria.

iii. Movement of fish/ shrimp and fish products, fish seed/ feed and workers for all
these activities.

C. Plantations- the following activities will be functional:

i. Operations of tea, coffee and rubber plantations, with maximum of 50%
workers.

ii. Processing, packaging, sale and marketing of tea, coffee, rubber and cashew,
with maximum of 50% workers.

D. Animal husbandry — the following activities will be functional:

i.  Collection, processing, distribution and sale of milk and milk products by milk
processing plants, including transport and supply chain.

ii.  Operation of animal husbandry farms including poultry farms & hatcheries and
livestock farming activity.

ili. Animal feed manufacturing and feed plants, including supply of raw material,
such as maize and soya.

iv.  Operation of animal shelter homes, including Gaushalas.
7. Financial sector: following to remain functional:

i. Reserve Bank of India (RBI) and RBI regulated financial markets and entities
like NPCI, CCIL, payment system operators and standalone primary dealers.

ii. Bank branches and ATMs, IT vendors for banking operations, Banking
Correspondents (BCs), ATM operation and cash management agencies.

a. Bank branches be allowed to work as per normal working hours till disbursal
of DBT cash transfers is complete.

b. Local administration to provide adequate security personnel at bank
branches and BCs to maintain social distancing, law and order and
staggering of account holders.

iii. SEBI, and capital and debt market services as notified by the Securities and

Exchange Board of India (SEBI).

iv. IRDAI and Insurance companies.




8.

1.

10.
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Social sector: following to remain functional:

Operation of homes for children/ disabled/ mentally challenged/ senior
citizens/ destitutes/ women/ widows.

Observation homes, after care homes and places of safety for juveniles.

Disbursement of social security pensions, e.g., old age/ widow/ freedom
fighter pensions; pension and provident fund services provided by Employees
Provident Fund Organisation (EPFO).

Operation of Anganwadis — distribution of food items and nutrition once in 15
days at the doorsteps of beneficiaries, e.g., children, women and lactating
mothers. Beneficiaries will not attend the Anganwadis.

Online teaching/ distance learning to be encouraged:

All educational, training, coaching institutions etc. shall remain closed.

However, these establishments are expected to maintain the academic
schedule through online teaching.

Maximum use of Doordarshan (DD) and other educational channels may be
made for teaching purposes.

MNREGA works to be allowed:

MNREGA works are allowed with strict implementation of social distancing
and face mask.

Priority to be given under MNREGA to irrigation and water conservation
works.

Other Central and State sector schemes in irrigation and water conservation
sectors may also be allowed to be implemented and suitably dovetailed with
MNREGA works.

Public utilities: following to remain functional:

Operations of Oil and Gas sector, including refining, transportation,
distribution, storage and retail of products, e.g., petrol, diesel, kerosene, CNG,
LPG, PNG etc.

Generation, transmission and distribution of power at Central and State/ UT
levels.

Postal services, including post offices.

Operations of utilities in water, sanitation and waste management sectors, at
municipal/ local body levels in States and UTs.

Operation of utilities providing telecommunications and internet services.

Movement, loading/ unloading of goods/ cargo (inter and intra State) is
allowed, as under:

All goods traffic will be allowed to ply.
Operations of Railways:  Transportation of goods and parcel trains.

Operations of Airports and related facilities for air transport for cargo
movement, relief and evacuation.

Operations of Seaports and Inland Container Depots (ICDs) for cargo
transport, including authorized custom clearing and forwarding agents.
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vi.

vii.

viii.

13.

14,

iv.

Vi.

Vii.

Viil.

Operations of Land Ports for cross land border transportation of essential
goods, including petroleum products and LPG, food products, medical
supplies.

Movement of all trucks and other goods/ carrier vehicles with two drivers and
one helper subject to the driver carrying a valid driving license; an empty
truck/ vehicle will be allowed to ply after the delivery of goods, or for pick up of
goods.

Shops for truck repairs and dhabas on highways, with a stipulated minimum
distance as prescribed by the State/ UT authorities.

Movement of staff and contractual labour for operations of railways, airports/
air carriers, seaports/ ships/ vessels, landports and ICDs is allowed on passes
being issued by the local authority on the basis of authorizations issued by the
respective designated authority of the railways, airports, seaports, landports
and ICDs.

Supply of essential goods is allowed, as under:

All facilities in the supply chain of essential goods, whether involved in
manufacturing, wholesale or retail of such goods through local stores, large
brick and mortar stores or e-Commerce companies should be allowed to
operate, ensuring strict social distancing without any restriction on their timing
of opening and closure.

Shops (including Kirana and single shops selling essential goods) and carts,
including ration shops (under PDS), dealing with food and groceries (for daily
use), hygiene items, fruits and vegetables, dairy and milk booths, poultry,
meat and fish, animal feed and fodder etc, should be allowed to operate,
ensuring strict social distancing without any restriction on their timing of
opening and closure.

District authorities may encourage and facilitate home delivery to minimize the
movement of individuals outside their homes.

Commercial and private establishments, as listed below, will be allowed
to operate:

Print and electronic media including broadcasting, DTH and cable services.
IT and IT enabled Services, with upto 50% strength.
Data and call centres for Government activities only.

Government approved Common Service Centres (CSCs) at Gram Panchayat
level.

E-commerce companies. Vehicles used by e-commerce operators will be
allowed to ply with necessary permissions.

Courier services.

Cold storage and warehousing services, including at ports, airports, railway
stations, container Depots, individual units and other links in the logistics
chain.

Private security services and facilities management services for maintenance
and upkeep of office and residential complexes.
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ix.

Xi.

18.

iv.

vi.

vii.

viil.

ix.

Xi.

16.

Hotels, homestays, lodges and motels, which are accommodating tourists and
persons stranded due to lockdown, medical and emergency staff, air and sea
crew.

Establishments used/ earmarked for quarantine facilities.

Services provided by self-employed persons, e.g., electrician, IT repairs,
plumbers, motor mechanics, and carpenters.

Industries/ Industrial Establishments (both Government and private), as
listed below, will be allowed to operate:

Industries operating in rural areas, i.e., outside the limits of municipal
corporations and municipalities.

Manufacturing and other industrial establishments with access control in
Special Economic Zones (SEZs) and Export Oriented Units (EoUs), industrial
estates, and industrial townships. @ These establishments shall make
arrangements for stay of workers within their premises as far as possible and/
or adjacent buildings and for implementation of the Standard operating
protocol (SOP) as referred to in para 21 (ii) below. The transportation of
workers to work place shall be arranged by the employers in dedicated
transport by ensuring social distancing.

Manufacturing units of essential goods, including drugs, pharmaceuticals,
medical devices, their raw material and intermediates.

Food processing industries in rural areas, i.e., outside the limits of municipal
corporations and municipalities.

Production units, which require continuous process, and their supply chain.
Manufacturing of IT hardware.

Coal production, mines and mineral production, their transportation, supply of
explosives and activities incidental to mining operations.

Manufacturing units of packaging material.
Jute industries with staggered shifts and social distancing.
Oil and gas exploration/ refinery.

Brick kilns in rural areas i.e., outside the limits of municipal corporations and
municipalities.

Construction activities, listed as below, will be allowed to operate:

Construction of roads, irrigation projects, buildings and all kinds of industrial
projects, including MSMEs, in rural areas, i.e., outside the limits of municipal
corporations and municipalities; and all kinds of projects in industrial estates.

Construction of renewable energy projects.

Continuation of works in construction projects, within the limits of municipal
corporations and municipalities, where workers are available on site and no
workers are required to be brought in from outside (in situ construction).

17. Movement of persons is allowed in the following cases:

Private vehicles for emergency services, including medical and veterinary
care, and for procuring essential commodities. In such cases, one passenger
besides the private vehicle driver can be permitted in the backseat, in case of
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four-wheelers; however, in case of two-wheelers, only the driver of the vehicle
is to be permitted.

ii. All personnel travelling to place of work and back in the exempted categories,
as per the instructions of the State/ UT local authority.

18. Offices of the Government of India, its Autonomous/ Subordinate Offices
will remain open, as mentioned below:

i. Defence, Central Armed Police Forces, Health and Family Welfare, Disaster
management and Early Warning Agencies (IMD, INCOIS, SASE and National
Centre of Seismology, CWC), National Informatics Centre (NIC), Food
Corporation of India (FCI), NCC, Nehru Yuva Kendras (NYKs) and Customs
to function without any restriction.

ii. Other Ministries and Departments, and offices under their control, are to
function with 100% attendance of Deputy Secretary and levels above that.
Remaining officers and staff to attend upto 33% as per requirement.

19. Offices of the State/ Union Territory Governments, their Autonomous
Bodies and Local Governments will remain open, as mentioned below:

i. Police, home guards, civil defence, fire and emergency services, disaster
management, prisons and municipal services will function without any
restrictions.

ii. All other Departments of State/ UT Governments to work with restricted staff.
Group ‘A’ and ‘B’ officers may attend as required. Group ‘C’ and levels below
that may attend upto 33% of strength, as per requirement to ensure social
distancing. However, delivery of public services shall be ensured, and
necessary staff will be deployed for such purpose.

iii.  District administration and Treasury (including field offices of the Accountant
General) will function with restricted staff. However, delivery of public services
shall be ensured, and necessary staff will be deployed for such purpose.

iv. Resident Commissioner of States/ UTs, in New Delhi, only to the extent of
coordinating COVID-19 related activities and internal kitchen operations.

v. Forest offices: staff/ workers required to operate and maintain zoo, nurseries,
wildlife, fire-fighting in forests, watering plantations, patrolling and their
necessary transport movement.

20. Persons to remain under mandatory quarantine, as under:

i.  All such persons who have been directed by health care personnel to remain
under strict home/ institutional quarantine for a period as decided by local
Health Authorities.

ii. Persons violating quarantine will be liable to legal action under Section 188 of
the IPC, 1860.

iii. Quarantined persons, who have arrived in India after 15.2.2020, after expiry
of their quarantine period and being tested Covid-19 negative, will be released
following the protocol prescribed in the SOP issued by MHA.

21. Instructions for enforcement of above lockdown measures:

i. All the district magistrates shall strictly enforce the National COVID 19
directives as specified in Annexure |. Penalties prescribed shall be levied
and collected from all persons and entities violating these directives.
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ii.  All industrial and commercial establishments, work places, offices etc. shall
put in place arrangements for implementation of SOP as in Annexure Il
before starting their functioning.

ili. In order to implement these containment measures, the District Magistrate will
deploy Executive Magistrates as Incident Commanders in the respective local
jurisdictions. The Incident Commander will be responsible for the overall
implementation of these measures in their respective jurisdictions. All other
line department officials in the specified area will work under the directions of
such incident commander. The Incident Commander will issue passes for
enabling essential movements as explained.

iv. The Incident Commanders will in particular ensure that all efforts for
mobilization of resources, workers and material for augmentation and
expansion of hospital infrastructure shall continue without any hindrance.

v. Additional activities permitted in these guidelines shall be implemented
in a phased manner, after making all arrangements necessary for strict
implementation of the guidelines. These will come into force with effect
from 20" April, 2020.

22. Penal provisions

Any person violating these lockdown measures will be liable to be proceeded against
as per the provisions of Section 51 to 60 of the Disaster Management Act, 2005,
besides legal action under Sec. 188 of the IPC, and other legal provisions as
applicable. Extracts of these penal provisions are at Annexure Il

——
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Union Home Secretary



Annexure |

National Directives for COVID-19 Management
The National Directives shall be enforced by the District Magistrate through

fines and penal action as prescribed in the Disaster Management Act 2005.

PUBLIC SPACES

1. Wearing of face cover is compulsory in all public places, work places.

2. All persons in charge of public places, work places and transport shall ensure
social distancing as per the guidelines issued by Ministry of Health and Family
Welfare.

3. No organization /manager of public place shall allow gathering of 5 or more
persons

4. Gatherings such as marriages and funerals shall remain regulated by the
District Magistrate.

5.  Spitting in public spaces shall be punishable with fine.

6. There should be strict ban on sale of liquor, gutka, tobacco etc. and spitting should

be strictly prohibited.

WORK SPACES

7. All work places shall have adequate arrangements for temperature screening
and provide sanitizers at convenient places.

8.  Work places shall have a gap of one hour between shifts and will stagger the
lunch breaks of staff, to ensure social distancing.

9. Persons above 65 years of age and persons with co-morbidities and parents of
children below the age of 5 may be encouraged to work from home.

10. Use of Arogya setu will be encouraged for all employees both private and

public.

11. All organizations shall sanitize their work places between shifts.

12.

Large meetings to be prohibited.

MANUFACTURING ESTABLISHMENTS

1

14.

15.

Frequent cleaning of common surfaces and mandatory hand washing shall be
mandated.

No overlap of shifts and staggered lunch with social distancing in canteens
shall be ensured.

Intensive communication and training on good hygiene practices shall be taken




Annexure Il

Standard Operating Procedure for Social Distancing for Offices, Workplace,
Factories and Establishments

The following measures shall be implemented by all offices, factories and other
establishments:

1. All areas in the premises including the following shall be disinfected completely
using user friendly disinfectant mediums:

a. Entrance Gate of building, office etc.
b. Cafeteria and canteens.
€: Meeting room, Conference halls/ open areas available/ verandah/

entrance gate of site, bunkers, porta cabins, building etc.
d. Equipment and lifts.
e. Washroom, toilet, sink; water points etc.
f. Walls/ all other surfaces

2. For workers coming from outside, special transportation facility will be arranged
without any dependency on the public transport system. These vehicles should be
allowed to work only with 30-40% passenger capacity.

3. All vehicles and machinery entering the premise should be disinfected by spray
mandatorily.

4. Mandatory thermal scanning of everyone entering and exiting the work place to be
done.

Medical insurance for the workers to be made mandatory.

Provision for hand wash & sanitizer preferably with touch free mechanism will be
made at all entry and exit points and common areas. Sufficient quantities of all the
items should be available.

7. Work places shall have a gap of one hour between shifts and will stagger the lunch
breaks of staff, to ensure social distancing.

8. Large gatherings or meetings of 10 or more people to be discouraged. Seating at
least 6 feet away from others on job sites and in gatherings, meetings and training
sessions.

9. Not more than 2/4 persons (depending on size) will be allowed to travel in lifts or
hoists.

10. Use of staircase for climbing should be encouraged.

11. There should be strict ban of gutka, tobacco etc. and spitting should be strictly
prohibited.

12. There should be total ban on non-essential visitors at sites.

13. Hospitals/clinics in the nearby areas, which are authorized to treat COVID-19
patients, should be identified and list should be available at work place all the

times.
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Annexure Il
Offences and Penalties for Violation of Lockdown Measures

Section 51 to 60 of the Disaster Management Act, 2005
51. Punishment for obstruction, etc.—Whoever, without reasonable cause

(a) obstructs any officer or employee of the Central Government or the State
Government, or a person authorised by the National Authority or State
Authority or District Authority in the discharge of his functions under this Act;
or

(b) refuses to comply with any direction given by or on behalf of the Central
Government or the State Government or the National Executive Committee or
the State Executive Committee or the District Authority under this Act,

shall on conviction be punishable with imprisonment for a term which may
extend to one year or with fine, or with both, and if such obstruction or refusal
to comply with directions results in loss of lives or.imminent danger thereof,
shall on conviction be punishable with imprisonment for a term which may
extend to two years.

52. Punishment for false claim.—\Whoever knowingly makes a claim which
he knows or has reason to believe to be false for obtaining any relief,
assistance, repair, reconstruction or other benefits consequent to disaster
from any officer of the Central Government, the State Government, the
National Authority, the State Authority or the District Authority, shall, on
conviction be punishable with imprisonment for a term which may extend to
two years, and also with fine.

53. Punishment for misappropriation of money or materials, etc.—
Whoever, being entrusted with any money or materials, or otherwise being, in
custody of, or dominion over, any money or goods, meant for providing relief
in any threatening disaster situation or disaster, misappropriates or
appropriates for his own use or disposes of such money or materials or any
part thereof or wilfully compels any other person so to do, shall on conviction
be punishable with imprisonment for a term which may extend to two years,
and also with fine.

54. Punishment for false warning.—Whoever makes or circulates a false
alarm or warning as to disaster or its severity or magnitude, leading to panic,
shall on conviction, be punishable with imprisonment which may extend to
one year or with fine.

55. Offences by Departments of the Government.—(1) Where an offence
under this Act has been committed by any Department of the Government,
the head of the Department shall be deemed to be guilty of the offence and
shall be liable to be proceeded against and punished accordingly unless he
proves that the offence was committed without his knowledge or that he
exercised all due diligence to prevent the commission of such offence.
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(2) Notwithstanding anything contained in sub-section (1), where an offence
under this Act has been committed by a Department of the Government and it
is proved that the offence has been committed with the consent or connivance
of, or is attributable to any neglect on the part of, any officer, other than the
head of the Department, such officer shall be deemed to be guilty of that
offence and shall be liable to be proceeded against and punished accordingly.

56. Failure of officer in duty or his connivance at the contravention of
the provisions of this Act—Any officer, on whom any duty has been
imposed by or under this Act and who ceases or refuses to perform or
withdraws himself from the duties of his office shall, unless he has obtained
the express written permission of his official superior or has other lawful
excuse for so doing, be punishable with imprisonment for a term which may
extend to one year or with fine.

57. Penalty for contravention of any order regarding requisitioning.—If
any person contravenes any order made under section 65, he shall be
punishable with imprisonment for a term which may extend to one year or with
fine or with both.

58. Offence by companies.—(1) Where an offence under this Act has been
committed by a company or body corporate, every person who at the time the
offence was committed, was in charge of, and was responsible to, the
company, for the conduct of the business of the company, as well as the
company, 25 shall be deemed to be guilty of the contravention and shall be
liable to be proceeded against and punished accordingly: Provided that
nothing in this sub-section shall render any such person liable to any
punishment provided in this Act, if he proves that the offence was committed
without his knowledge or that he exercised due diligence to prevent the
commission of such offence. (2) Notwithstanding anything contained in sub-
section (1), where an offence under this Act has been committed by a
company, and it is proved that the offence was committed with the consent or
connivance of or is attributable to any neglect on the part of any director,
manager, secretary or other officer of the company, such director, manager,
secretary or other officer shall also, be deemed to be guilty of that offence and
shall be liable to be proceeded against and punished accordingly.

Explanation—For the purpose of this section— (a) “company” means any
body corporate and includes a firm or other association of individuals; and (b)
“director”, in relation to a firm, means a partner in the firm.

59. Previous sanction for prosecution.—No prosecution for offences
punishable under sections 55 and 56 shall be instituted except with the
previous sanction of the Central Government or the State Government, as the
case may be, or of any officer authorised in this behalf, by general or special
order, by such Government.

60. Cognizance of offences.—No court shall take cognizance of an offence
under this Act except on a complaint made by— (a) the National Authority, the
State Authority, the Central Government, the State Government, the District
Authority or any other authority or officer authorised in this behalf by that
Authority or Government, as the case may be; or (b) any person who has
given notice of not less than thirty days in the manner prescribed, of the
alleged offence and his intention to make a complaint to the National
Authority, the State Authority, the Central Government, the State Government,
the District Authority or any other authority or officer authorised as aforesaid.
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Section 188 in the Indian Penal Code, 1860

188. Disobedience to order duly promulgated by public servant.—Whoever,
knowing that, by an order promulgated by a public servant lawfully
empowered to promulgate such order, he is directed to abstain from a certain
act, or to take certain order with certain property in his possession or under
his management, disobeys such direction, shall, if such disobedience causes
or tends to cause obstruction, annoyance or injury, or risk of obstruction,
annoyance or injury, to any person lawfully employed, be punished with
simple imprisonment for a term which may extend to one month or with fine
which may extend to two hundred rupees, or with both; and if such
disobedience causes or trends to cause danger to human life, health or
safety, or causes or tends to cause a riot or affray, shall be punished with
imprisonment of either description for a term which may extend to six months,
or with fine which may extend to one thousand rupees, or with both.

Explanation.—It is not necessary that the offender should intend to produce
harm, or contemplate his disobedience as likely to produce harm. It is
sufficient that he knows of the order which he disobeys, and that his
disobedience produces, or is likely to produce, harm.

lllustration

An order is promulgated by a public servant lawfully empowered to
promulgate such order, directing that a religious procession shall not pass
down a certain street. A knowingly disobeys the order, and thereby causes
danger of riot. A has committed the offence defined in this section.

N
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